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[Shri Subodh Hansdal 
lay on the Table a. copy each of the 
following paper (Hindi and English 
versions) under sub-section (1) of sec-
tion 619A of the Companies Act, 
1956:--

(1) (i) Review by the Government 
on the working of the Mysore Iron 
and Steel Limited, Bhadravati (My-
sore State) for the year 1972-73. 

(jj) Annual Report of the Mysore 
Iron and Steel Limited, Bhadravati 
(Mysore State) pr the year 1f172-73 
along with the Audited Accounts and 
the comments of the CDrnlltrolIer and 
Aud,tor General thereon. [pLaced in 
the LilJrary. See No_ LT-6960/74] 

(2) (i) Review by the Government 
.' on the working of the Bharat Cok-
jng Coal Limited, Dhanbad for the 
yea.r 1972. 

• (ti) Annual Report of the Bharat 
Cokir,g Coal Limited. Dhenbad, for 
the year 1972 along with the Audited 
A<:counts and the comments of the 
Comptroller and Auditoc General 
thereon. r PLaced in the Library. see 
No,. LT-696/74J. 

(3) (i) iReview by the Government 
on the working of the National 
Coal Development Corporation Ltd. 
Ranchi for the year 1972-73. 

(ii) Annual Report of the Nation-
al Coal Development Corporation 
Limited. Ranchi, for the year 1972-
n a.long with the Audited Accounts 
and the comments of the Comptrol-
ler and Auditor General thereon. 
I Placed in Library. See No. LT-6962/ 
74]-
SHrtI SOMNATH CHATTERJEE: 

Here also, ,Review by the Government 
on the working Of the Bharat Coking 
Coal Limited. for the year 1972 is 
being laid on the Table of the House 
On the 9th May, 1974. 

MR. SPEAKER: I bave also issued 
Instructions some time back. But, still, 

. -it is !'lot t eing obsered 

SHRI SOMNATH CHATTERJEE: 
You have been repeatedly sayin" that 
reasons should be given where there 
is delay. No reasons ha~e been given. 

MR. SPEAKE.R: Reasons have not 
been given. 

SHRI SOMNATH CHATTERJEE: 
These things are tak"r. for grantt!d. 

SHRI SEZHIYAN (Kumbakonam,: 
In this respect, it has been suggested 
"11 the last day of the I ",t session that 
a separate committee should be ap-
P<)lnted by Parliament to go into all 
lhe papers that are being laid on the 
table of the House and where there Is 
,lelay, it should be enquired into. . 

MR. SPEAKER: In tbis case, no ex-
planation is. given. The Minister 
should be cautious in future. 

GU.JARAT NOTIFICATIO" l'''lJEH BOMI<AY 
MOTOR VEIIICLES TAX ACT. 1958 AND 
BOMBAY MOTOR VEH1CLES (GUJABJI,T 

AMENDMENT) RI,;LEs; 1974 

THE DEPUTY MINISTER IN THE 
:~INISTRY OF SHIPPING AND TRA-
NSPORT (SHRI PRANAB KUMAR 
MUKHERJEE): I beg to lay on the 
Table-

(I) (i) A COpy each of the fc.llow-
ing Gujarat Notifications (Hindi and 
English versions) under sub-section 
(:l) of section l:l of the Bombay 
MotOr Vehicles Tax Act 1958, read 
with clause (c) (iii) of th'c Proclama-
tion dated the 9th February, 1974 
issued by the President in relatim 
to the state of Gujarat:-

(a) Notification No. GH/G/73/ 
62/MTA-7568/144(!)E published in 
Cujarat Government Gazettte 
dated the 12th March. 1973. 

(b) Notification No. GH/G/322/ 
MTA/1773/7052/E published in 
Gujarat Government Gazette 

dated the lOth December, 1973. 
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Iii) Two statements (Hindi and 
English versions) showing reasons for 
delay in. laying the above Nutiflca-
tions. [Placed in Library. See No. 
LT-G9fj3/74]. 

(2) (i) A copy of the Bombay Mu-
tor Vehicles (Gujarat Amendment) 
Rules, 1!174 (Hindi and English ver-
sions) published in Notiftcation No. 
C;/G/74j7:J/MVD. 1673-282/E in 
Gujarat Government Gazette dated 
the. 26th March. 1974, under sub-
section (3) of s('cbon 133 of the 
Motor Vehicles Act, 193H, read with 
('!au.c (e) (iii) of the Proclanwtion 
dated the 9t.h February, 1974 issued 
by the President in relation to the 
State of Gujnrat. 

(ii) A statement (Hindi and En-
glish versions) showing reaSOnS for 
delay in laying the above Nutiflca-
tiun. r Placed in LIbrary. See No. 
LT-6964/74]. 

ANNUAl. REI'ORT OF MAZAGON DOCK LTD,. 
BOMBAY FOR 1972-73 AND COMP'fROI.l'ER 
AND .' AUDITOR GENERAL'S COM!\tEl<TS 

THEREON 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B 
PATNAIK): I beg to lay on the Table 
a ('Goy of the Annual Report (Hindi 
and English versions) Of the Mazagon 
Dock Limited, Bombay for the year 
1972-7:l along with the Audited Ac-
counts and the comments of the Com-
ptroller and Auditor General thereon, 
under sub-section (I) of section 6l9A 
of the Companies Act, 1956. r Plnced 
in Library. See No. LT-6965/74]. 

SHRI SOI\INATH CHATTER.lEE: 
What. is the explanation of Mr. P3tnaik. 
At least, the Health Minister has been 
good enough to ('xplnin. 

MR. SPEAKER: I repeat the earlier 
observation in this case also. 

bmVSTRIAL DISPU1E (GUJARATI (FIRST 
AMENDMENT) RULES, 1974 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 

BALGOVIND VERMA): I beg to lay 
on the Table a cop,' of the Industrial 
Disputes (Gujarat) (First Amendment) 
RUles, lUH (Hindi and English Ver-
sionsl. pulJlished in Notification No. 
KH-SH 188/ IDA-II 7284306Jh. in Guja-
rat Government Gazette dated the 
2nd February, 1974 read with dause 
(c) (iii) of the Proclamation dated the 
!Ith February, 1974 issued by the Pre-
sident iiI relation to the State of 
Gujarut, r Placed in Library. See No. 
LT-6966!74]. 

1'!.33 hrs. 

I1ESSAGES FROM RAJYA SABHA 

SECnETARY-GENERAL: Sir. 
ha,,, to report the following mes-
sagr,s received from the Secretary-
Gc;)(;) al of Rajya Sabha:- . 

(1) 'I am directed to inform the 
Lok Sabha that the Rajya Sabha at 
it. sitting held on Tuesday, the 39th 
Ap'i!, 1974, adopted the following 
molioL in regard to the Committee 
on Fublic Accounts:-

"That thIs House conCllrs in' the 
I'f:commendation of the Lok Sauha 
tlwt tbe Rajya Sabha rio agre'! to 
nr-minate seven Members. if.'Om the 
Rajya Sabha to associate with' the 
Cnmmittec on Public Accounts of 
the Lok Sabha for the ter:n ending 
0.1 the ~Oth April, 1975, and do pro-
ceed to clect, in such manner 3S 

the Chairman may direct, s.,ven 
members from among the members 
of the House to serve on the said 
C"mmittee." 

2. I am further to inform the Lok 
Sul:h,' that in pursuance 'Jf the "Love 
motion, the following Memb~rs of the 
RaJYu Sahha have been duly elected 
to the said Committee:-

1. Shrimati Pratibha Singh 
2. Shri G. R. PatiI 
3. Shri V. B. Raju 
4. Shri Mohammed U~man Arif 


